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Cornpanies has no objection to the proposed Scherrre as per Rule 8 of the

Cornpanies (Compromises, Arrangements & Amalgamations) Rules. 2016.

At least l0 clear days before the date fixed for hearing, Petitioner to serve the

notice o[ hearing of Petition on the concemed Income Tax Authority within

\\tosc jurisdiction the Petitioner Companl's assessrnent arc made. lf no

response is received by the concemed Tribunal from the lncome Tax Authority

within 30 days, it may be presumed that Income Tax Authority has no obiection

to the proposed Scheme as per Rule 8 of the Cornpanies (Comprornises,

Arrangements & Amalgamations) Rules, 2016.

At least l0 clear days before the date fixed for hearing, Petitioner to publish the

nolicc of hearing ofPctition in tuo local ne\\'spapcrs riz..-Free Press Journal"

in English language and translation thereof in 'Navashakti" in Marathi

Language, both circulated in Murnbai. as per Rule 16 of the Companies

(Cornpromises, Arrangelnents & Arnalgamations) Rules, 2016.

Publication of the notice of hearing of the Petition in the Maharashtra

Covemment Gazette is dispensed with.

Petitioner to file in this Registry an Affidavit of Service before 7 days frorn the

date offinal hearing ofthe petition.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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